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- admit a Celling Attentiom,

Calling Attention

SHRY NIRMA], CHATTERJEE: He
does not answer my question, (Inter.
ruptions). .

SHRI KALYAN ROY: You listerr to
us for one minute each.

SHRI SHRIDHAR WASUDEO
DHABE: Thig ruling given hag given
rise to very important implications
aboui the rights and privilegeg of the
Members of the Rajya Sabha z5 asso-
ciate Members or... (Interruptions).

MR. DEPUTY CHAIRMAN:; That is
rll right. i s

SHRI SHRIDHAR WASUDEO
DHABE: It ig a very important mat-
tfer. It has got very far-reaching
effects, and you ghould not shut out a
-discussion on this matter. It should
be seriously considered by this House,
(Interruptions).

SHRI KALYAN ROY: In the case
of the Committee on the Viswa-
Bharati Bill, we have co-opted Mem-
berg of the Lok Sabha. Doeg it mean,
Sir, that they are fifty per cent and
we are hundred per cent...(Inter-
ruptions).

MR. DEPUTY CHAIRMAN: Thsat
is a different Commttee. (Interrup-
tions). Do not mix up the two, Mr.
Kalyan Roy. (Interuptions). %f you
cannot appreciate it, I cannot help
much. - i

SHRI KALYAN ROY: Does it mean,
Sir, that I have lesg rights then.. .

MR, DEPUTY CHAIRMAN. This
has been replied to. (Interruptions).

SHRI KALYAN ROY: Thirdly, in
view of the assurance of the hon.
Chairman in hig Chamber that he will
after a
statement is made we will have the
right to ask questiong regarding the
petroleum scandal and... (Interrup-
tions).

MR. DEPUTY CHAIRMAN: That
ig all right. Mr, Mathur.
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CALLING ATTENTION TQO MATTER

"OF URGENT PUBLIC IMPORTANCE

Reported delay in the publication of
school text books by NCERT causSing
harassment to school children due to
shortage and high prices of text hooks

SHRIJAGDISH PRASAD MATHUR
(Uttar Pradesh); Sir, I beg to call
the attention of the Mirister of Edu-
cation and Culture and Sgcial Welfare
to the reported delay in the publica-
tion of school text books by NCERT
causing harassment to school children
due to shortage and righ priceg of text
books and the remedial steps taken by
the Goveinment in thjs regard.

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND) SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
Sir, the Honourable Memberg in their
Calling Attention have referred to a
reported delay in the publication of
school text books by NCERT. Neither
the Government nor NCERT jg aware
of any specific complaint relating to

delay in publication of school text
books thig vear.
2. I am grateful to the Members

for raising thig matter because it
gives us an opportunity to inform
all concerned about the gteps taken
by NCERT this year for timely pub-
lication of school tex; books,

3. Sir, I have information indicating
an excellent position not only in
respect of publication but also in res-
pect of distribution for sale. This
House will be happy to know that
adequate copies for the current aca-
demic Session have already been
printed. I may alsg clarify that for
distribution of ity publications for
sale NCERT ytiliseg the charnels
established by the Publicationg Divi-
sion of the M'mistry of Information-
and Broadcasting. The latter have
certified that supply and sale of text-
bookg this year have beerr very regu-
lar and that they have not received
any complaintg from any dealer, cus-
tomer or institution.

4 Experience hag showrr that not
all cducational instilutions are always
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2ble to avajl of the trade channels.
"T'o help such institutions, therefore,
NCERT hag introduced a system of
inviting direct orders from educational
institutions. In responge to their
advertisement irr thig connection this
year, about 300 educational institu-
tione requested for direct supply. 1
@m happy to report, 90% or more of
the requirements in each order have
-already been supplied,

§. The Honourable Memberg have
slso referred to textbooks being sold
by NCERT at high prices, NCERT,
I may point out, publishes textbooks
-on g ‘no profit, no loss’ basis. There
is hardly any scope for reducing the
‘Pprice further. Out of 199 titles pub-
lished in English ard Hindi, 148 are
in the price range of Re 1 to Rs. 5,
4T are in the price range of Rs. 5 to
Rs 10 and only 4 are priced above
"Rs. 10. Sir, T should also pointt out
-that in some of the higher clagses
NCERT booky are not the only ones
prescribed: the Central Board of Se-
condary Education ypecommendg a
number of other books by other pub-
lisherg along with NCERT books. A
comparison of the priceg of all such
bookg will show that NCERT books
sare generally the cheapest,

8. Mr, Chairman, Sir, I would like
to take this opportunity to assure the
House that it will always be our
endeavour to improve the quality of
“pooks, keep-their priceg to the mini-
mum, and emsure easy availability in
good time and at convenient places.
The new 20 Point Programme an-
nounced by the Government, also
-emphasises this point.

MR. DEPUTY CHAIRMAN: This
~will continue after lurnch,

#aw F FAAE 2 I TP B

'y fau cafig = s

The House then adjourned
for lunch at eight minutes
past one of the clock. -
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The House reassembled after lunch
at three minutes past two of the clock.
{Mr. Deputy Chairman in the Chair!
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faselt sty foeelt WA F A A
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FT W PR T FREEl #
#RY WY 9T [EE BT g ql
q1TdT ¢ BT STAN P aY gAT qHA
qr AWAT a3 Egravia® § 1 av Ag
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A
¥ 1y § Iaw feaar vy AT g
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fodi & foqra dwie wT AT S
dafewer @0 STY F ara feaar a97
gt ®A o Fwar g !

AL WMot FF: T AT AT
giat 3' ar qww & ggq gg & A
g .

ol wdm AW AT BT

§ fagar gwa qUqr g, wTHE 7
gt ¥ fagmr ewg wwar ¢ 7

SR} WHT FA
a8 F1§ i aE g ar #
wapIst & avar g o fEaar
TIER  AAr g

Hy 1y

S Wo To FIEIME : AT HAT
% fpare v ¥ BIFT gag fqa
sif & ar wmosY @A 3
qnAr § ? (svEwr)

WA War F WYY A T
FEr | qsg |ar # faay  wrw
& 250 gfaat et sar & wafw
Fgi |t wr &)

st guawfa @ 3TRY aTw W
g7 s w3 ffggg

SHRI SHRIDHAR WASUDEO
DHABE (Maharashtra): Mr Deputy
Chairman, Sir, this is very important
subject relating to education in our
ingtitutiong and thig policy of pub-
lishing books by the NCERT has help-
ed a lot the student community to
get books at reasonable prices, The
prices of these bookg are much lower
than what the private traders used
to charge. In fact the private tradersg
tried  to sabotage the NCERT many
times, pecauge there are big profits
involved and they could share the
profits with publishers, stockists, book-

9% F AT

kY |
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sellers etc. Therefore, I appreciate
the efforts by the Ministeyr to make a
success of the NCERT enterprise. in
fact, this is a national responsibility.

Two or three things arise out of
thig policy. I would Ilike to know
from the Minist~; what the national
book policy in this regard is, whether
they apportion any role to the pri-
vate traders in the publication of
NCERT books, whether any percen-
tage of books is left out for publi-
cation by them, or whether NCERT
i doing only one or two per cent as
they say. In the publication of books
in the whole field, what is the percen.
tage of books which are being pub.
lished by the NCERT and what s
left for the private traders? A state-
ment has been made by the Minister
that adequate copies for the current
academic session have already been
prinled. I would like to know what
wag the requirement and how many
copies have been printed. I am told
the printing season is between May
and October, or something like that.
So I would like to know when those
copies were printeg and made avail-
able to the information and Broad-
casting Ministry for distribution. So
what is the number of copies printed
and when were these printed for
:naking available to I&B Ministry for
distribution?

Another thirrg which is causing de-
lay in this matter is the lack of
coordination between the Education
Ministry and the Information and
Broadcasting Ministry. Supply and
sale of text boks have been left to
the Information and  Broadcasting
Ministry. They have to secure the

orders and supply the books, Is
there any coordination or liaison
between the Education  Minis-

try and the Information and Broad-
casting Ministry for the purpose of
distribution of books. Suppose a
Education
Ministry about the delay in supplying
orders, ig there any conciliation cell or
a monitoring cell between these two
departments go that the books are
supplied in adequate numberg and in
time? As my friends has just now said
about Arunachal Pradesh, the orders
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were placed in December and 11+
books were not available for mou'! :
together. The third point is, about 3“9
educational institutionyy requested '
direct supply, I find from one s -
men{ here with me from the denir ¢
of Kola that pooks were to be ser *
Kota and the dealers wanted to 1.
delivery thlere. When they come heir«
they are told to take delivery iie:s
and that they were not going tu '«
sent there and also they are a:ie«:!
to give an undertaking to waive 1t .
right to delivery there and take the:in
here itself. Therefore, the quest: 1
of distribution of bookg is a m::
which requires gerious considera’: n
and thera chould be a reorieniatio
the policy. In this connection I wouln
like tp know—your statement is tl,
—whether 90 per cent or mor«
the requirements in ‘each order 1:- -
already been supplied. Here it m
only about 300 educational instituv: -
have been given and not all. T w..
like to know how many educaticn
institutions have placed orde;

this matter and whether 90

cent in respect of all educational 1:-
stitutions have been supplied or i. 3
only 300 institutions as mentione'l
here. These gre my three questicii

SHRIMATI SHEILA KAUL: S.
NCERT ig responsible for texih v
mainly for Kendriya Vidayalavas
SBSC, Tibetan Schools and school: i
public undertakings. And there o=
some other private schools that won -
like to buy these books of NCEIR'"
These NCERT books are not con -
mitted to the requirements of 1’
other schools. Nevertheless, !
books in the market create ditfii.
ties for the regular customers br-
cause, ag I said, books of NC=}.
are for the Kendriya Vidyalayas un’
the rest, ag I said before.

SHRI SHRIDHAR WASUD™
DHABE: My question was about '
percentage of books published !
NCERT in the whole sector—bot! {® -
vate and public.

SHRIMATI SHEILA KAUL: T will
just tell you, Adequate copies ate
printed under order, Against an ordev
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of 42.81 lakhs for classes I t0o VIII,
we have received 4026 lakhs, which
ig mor'e than what is required by
these gchools, The total printirrg order
for clases IX tg XII is 35.48 lakhs and
we have received 28.93 lakhs. This is
for 1982 to 1983 and 1983 to 1984. So,
these are for thle next year also.

. SHRI SHRIDHAR WASUDEO
DHABE: My dquestion was not about
how much you are printing for the
Central Schools. My question was
about the percentage, how much
they are printing in the private sector
for private schools and how much
we are publishing for the public
sector,

SHRIMATI SHEILA KAUL: I will
tell you just now. -

| MR. DEPUTY CHAIRMAN: The
NCERT publishes books for the Cen=-
tral Schools only, not for all schools.

SHRIMATI SHEILA KXKAUL: The
NCERT createg prototype bookg and
thien the present orders are placed
with the private agencies because their
cost is lower than the Government
cost. It ig because the Government
presses that are in Madras and
Chandigarh are very big oneg amnd
for that we have to place an order
of 40 lakh copies at one stretch, but
we do not require all that,

SHRI SHRIDHAR WASUDEO
DHABE: My question was about co-
ordination between the Education
Ministry and Information and Broad-
casting Ministry,

SHRIMATI SHEILA KAUL: There
ig absolute co-ordiration. The distri-
bution ig done in thiz way, that the
retailer has to go and register himself
and also inform how many copies he
wants. But, sometimes it so happens
that they Zo and register, but they
demand more copies which are not
available.

MR. DEPUTY CHAIRMAN: Mr.
Matto, please.

SHRI GHULAM RASOOL MATTO
(Jammu and Kashmir): Mr. Deputy
Chairman, Sir, the issue in todays
discussion, iz about thle non-avail-
ability of textbooks to the children.
Eblg is a very sericug imue and
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should engage the attention of all
the Members of the House. Sugges-
tions have been put forward. I have
seen and consulted the books that Mr.
Mathur hag just produced. I find from
the three books that they have been
printed in private presses in Naraina
and some other places. I would like
to tell the hon. Minister that in the
first instance while these orderg are
placed certain conditions must be:
lad down, One is to ensure that at
least one month before the classes
start the books are available at the
book gtalls. This should be ensured
through the contract that you enter
with the printing presses. The second
point that I have to make is with re-
gard to the get-up of the books. I
have seen the books displayed bv
Mr. J. P. Mathur The binding is ex-
tremely bad. I would request the
hon. Minister that the officery of the
Educption Ministry should ensure
that the get-up of the books is such
that they do not get destroyied so
soon. The third pomnt I want to make
is about the price. The hon, Minister
said that NCERT is running on a no
profit no loss basis, While I agree
with that, when the orders are placed
with thi2 printing presses, it must be
ensured that the charges are reasone<
able. The price of Rs. 10 for a emall
book of Mathematics of Class IV, to
my mind, is very high, when Mr. .
Dhabe or Mr. Mathur saiq that
UNESCO supplies paper freg of
charge, ¥ would request the Minister
that they should ensure that the get-
up is all right, the price is reason-
able and it should be ensured that
at least one month before the onset
of the session thlz books are made -
available in adequate quantities.

SHRIMATI SHEILA KAUL: Sis, T
way expecting quite a different ques-
tion from Mr. Matfo. I thought he
would ask something about the Kash-
mir Central Schools or other things.
Anyway.. .

MR. DEPUTY CHAIRMAN: it
means there iz no difficulty there.

. SHRIMATT SHEIL.A KAUL: Sure.
The hon, Member has mentioned -
about the price, Just befarg i, it wis
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mentioned that thiz price of the bogk
should not be high. Now if you want
to put on more eolour to the books,
make them jook more beautiful, as
you said about the get-up, it would be
costly, Just as in the case of a person
in the absence of proper get-up he is
bound to look shabby, similarly if
you want the bookg to look more
beautiful as ig the case of the bhooks
of the public schools, the prices of the
books will go up. And we have to
cater to the needg of the general pub-
lic,

Ht Algwt wga A (W

¥ gy) : gogwmale wERT, § wAar

g f& uwadl € ww & w1 oww
gH & Fex gur 4r fx (g
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& Forg wX qRUT & wF 1 owewy
TR gqr W AT R I el
1 97 ggi 7591 § faQ featd wrodr
¥ wrow G ewa st # A a9y §
@ wawg A% #gT w4y R} fE
woat § & <@ & foer &S @
2 Fr oW IW oAl ¥ frw A
g & fegmmm & g @@ X
gar faem @, 1 #Eifw ¥
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ot guwnfy . s & fqg ar
Fhw @ oW g oete fag

DR. M. M. S. SIDDHU (Uttar
Pradesh): The Education Minister
has said that the cost of printing

at the Government press is higher
than the cost of printing at the pri-
vate presses. If this is correct, the
no-profit_no-loss basig will pe calcu-
lated at the higher cost of the Gov-
ernment presses and not at the chea-
per cost a¥ which books could be
printed. It it ig so, what steps is the
Government taking to reduce the
cost, since the Government presses
are having higher costs as far ag prin-
ting is concerned?

Secondly, there is a certain percen-
tage of loss of paper in the printing
and what is that. Because when
the cost of the paper is high, then
greater profit is made by just not
printing the books properly and sel-
ling the paper in other channels.
Thirdly, I would like to know how
many times within five years a book
ig revised or re-printed. The practice
is, where the monopoly is either with
the State or with the NCERT, to go
on changing the text-bookg every two
Years or every year, Therefore, it be-
comes a greater burden. Most of the
books do not have any fundamental
changes ag far as science, technology
or other things are concerned and no
new subjects as subjects are introdu-
ced. Therefore, how many times with-
in five years a book is re-edited, re-
printed, I would like to know. I would
also like to say that having a beauti-
ful cover, either in the three colours
which have been printed, which is
dull or in a bright colours, does not
mean any extra cost in the get-up of
the book. It only shows that the cover
«and the diagrams have not been done
3n a proper colour. It would not have
tost a single penny more than the
actual cost of the book. Therefore,
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I would like to know what steps are
being taken to have better, more at-
tractive bogks for small children.
Then it wag stated that the NCERT
has no copyright and anybody can
print it. If you allow anybody to print,
the Stafie Government can print it
and others can print it. Then what is
the check to see that nobody prints
more than the required number, with
the result that those books will sell
and the NCERT books will not sell?

Lastly I would like to know what
the invenfiory is of the backlog  of
books which were not sold for any
yvear for which the honourable Minis-
ter may have information within two
years, How many bookg have not
been sold and are still lying?
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SHRI SANTOSH MITRA (West
Bengal): Mr. Deputy Chairman, the
NCERT id a nafiional organisation
which has earned a good names. But,
Sir, its reputation has started dimini-
shing recenily because of the machi-
nations of the vested interesty at dif-
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ferent leviels at the level of the Gov-
ernment organisations, at the level °
of the NCERT itself and at the level.
of the Central Board of Secondary
Education and these are there for the -
purpose of benefiting the private pub-
lishers. Sir, the honourable Minister
now gave certain reasons for the in-
crease in  the prices of textbooks
which are not tenable at all because -
the NCERT is getting paper free, is ,
ge.ting subsidized paper and no royal- !
ity is given to the writers because -
the expert staff is there for writing
these books. Why then is thig rise in
prices? Ii is just tip facilitate the sale
of private publisners’ books whose
prices are lesg than the priceg of the
NCERT books. How is the cost mani-
pulated? I will gite one example. The
prices are increased by manipulating
the input costs just by saying that
NCERT has paid Rs. 18 lakhs ag go-
down charges. One garment factory
owned by the relatives of the Vigi-
lance Officers at Badarpur was hired
for Rs. 8 lakhs per year though it was
not a godown for books This is one
instanfe and I do not want to go into
all the other details. So, what 1 say
is that there are no reasong for in-
creasing the prices of books. But these -
things are going on because of certain
oher irregularities. An inquiry should
be made into all these things. There
ig one thing about the hooks
published by the private agencies in
the prescribed list of the Central
Board of Ceniral Education, This
practice shows that to give advan-
tage to the private publishers this
is being done. And, Sir, who has done
it? In this connection, I would like
to mention one thing, The Incharge
of the Publication Unit, Head of the-
Publication Unit, wag rejecteq thrice
by the Selection Committee in 1979.
But the same person hag been selec-
ted by manipulation and his assistant
also, the Chief Production Officer,
whose selection also was rejected, has -
been appointed through manipulation
recently. These are the two irregula-
rities and these people I think, &
section of these people, indulge in
this sort of irregularities. So, I want.
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to pui certain questiong to the honou-
rable Education Minister. Why should
the Central Board of Secondary BEdu-
cation prescribe private textbookg at
all?

3.00 p.M.

No. 2, why the increase was exorbi-
-tant in the prices of books in the
primary classes? No. 3, why can’t
the NCERT utilise the field units in
- the States for effective distribution
- and timely availability to the schools?
Why can’t the NCERT make use of
Government godowns Another
point, which may augment the income
of the NCERT: Why can’t the NCERT
auction the paper declared unfit in-
stead of disposing it off? Besides
these, I want to make two more points.
Why is there no film production for
educational use being made in spite
of a staff of 20 persons in the Centre
for Educational Technology Film
Unit? Why was Madhu Jhulka, pro-
-ducer, TV films, appointed for a con-
~tract of one year, sent oto West
Germany for a three week training,
whereas permanent employees were
not sent? My last point, Sir. There
is some talk of NCERT Secretary
seeking informatinn about the pro-
gress report on the 20-point pro-
gramme, Congress (I) manifesto.
"How does it come under the scope of
the NCERT-—seeking this information
regarding the progress of these points
of Congress (I) manifesto? .. _

Sir, I demand an inquiry into the
-whole affairs of the NCERT. This
malady is going on in the NCERT
administration about the distribution
- of books and about the rising prices.

SHRIMATI SHEILA KAUL: For
the kind information of the hon,
Member, I would like to inform you
that the NCERT does not get free
paper. For the paper that it gets it
has to pay to the Education Ministry.
"So, to say that it is free paper and
- the books should be cheap is not quite
weorrect,

matter of Urgent
Pyblic Importance

SHRI SANTOSH MITRA: Madam,
are they not getting at subsidized
rates?

SHRIMATI SHEILA KAUL: They
have to pay a small amount. The
paper they get free but the cartage
has to be paid. The paper has to be
‘brought to Delhi. And there are also
godown charges to be paid.
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For the information of the hon.
Member, I woulg like to say that
CBSE is an autonomous body and it
has its own rules and regulations and
it works according to that., Now, a
mention is made about the 20-point
programme, The 20-point programme
is a programme of the Government,
and it is not a party programme. So
the Government has to ask about the
progress made in this direction about
education, about irrigation and other
things.

SHRI SANTOSH MITRA: This is
a programme of the party. This is
the circular issued by the Secretary...

SHRIMATI SHEILA KAUL: 1t is
a programme of the Government; you
must know. Of course, it is Congress
(I) Government, (Interruptions)

DR. MALCOLM S. ADISESHAIAH
(Nominated): Mr. Deputy Chairman,
I am somewhat in disagreement with
my colleagues on both sides in regard
to this question, the basic question
that has been put. We are talking
of the National Council of Educa-
tional Research and Training. It is
not the function of the National
Council to publish text books for
schools. No more than it is the func-
tion of the CSIR, Council of Scienti-
fic and Industrial Research, on which
the NCERT is modelled, to publish
science books for the Universities.
The CSIR does not publish a single
textbook, Now, the NCERT is the
highest educational research and
training agency in the country.

As the Minister said, what they
were meant to do was to publish cer-
tain prototype manuscripts in areas
where the subject had to be brought
up-to-date or changed or reformed
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and not to supply scheols with text-
books. When I was at the UNESCO
and I made available 10 scientific
experts who sat for 4 to 5 years in
the NCERT and who helped in re-
modelling Physics and Chemistry
text books. My question to the Minis-
i.r is this. I know that the Govern-
ment has set up a Committee which
is now enquiring into the function-
ing of the NCERT. I have been
asked to appear before it and I will
do that. It is in order to examine the
functioning of NCERT. The Minister
should look into this thing so that it
does not become an ordinary book
publishing agency. If it is that, it will
serve only some schools. This is the
first danger.

The second danger is this. As we
saw in the last Government regime,
during the Janata Government, Gov-
ernment begins to interfere in the
preparation of textbooks or in the
modelling of textbooks. There were
some questions to the effect that
Marxism had entered into some geo-
graphy or history textbooks. Some
enquiry was also sought to be made.
But it did not go very far. My ques-
tion is: Will the Minister agree with
me that it is not the function of the
NCERT to publish textbooks and
‘hat it is the function of the NCERT
to monitor the textbooks that are
being published all over the country?
Secondly, is it the function of the
NCERT to produce prototype where
some reform in the content is required.
These are the two things. Further, I
would like to say that as far as the
State Governments are concerned and
my own State is concerned I may
say that the main motivation in tak-
ing over textbooks by the State Gov-
ernments was because it is one of the
most profit-earning sources. There-
fore, it was taken over. T must say

+2as an educationist that there is not

" much of difference between what is
published by the private sector after
monitoring by the Boards of Selec-
tion and what is being published in
the States. Therefore, I think that
this question should be debated in
the Council that has been set up.

-
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SHRIMATI SHEILA KAUL: Sir, I
have already mentioned that there is
a task force and the hon. Member
himself js there to give his views.
Also, the NCERT is producing only
the prototype books which can be
used by others. That is exactly what
he wants that they should not become
publishing houses and that they

shoulq create books opn prototype
basis. Also, the State Governments
should not become profit-earning
agencies.

AN HON. MEMBER:
what he said.

This is not

MR. DEPUTY CHAIRMAN: The
first point to which you replieq was
his question.

SHRIMATI
that all right?

SHEILA KAUL: Is

REFERENCE TO THE DUAL PRICE
POLICY IN RESPECT OF SALE OF
CEMENT

MR. DEPUTY CHAIRMAN:
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